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Bhopal, the 16th May 2005

No. F-30-8-2002-X-3.—In exercise of the powers
conferred by Section 76 read with Section 41 and 42 of
the Indian Forest Act, 1927 (No. 16 of 1927), the
State Government hereby makes the following

amendments in the Madhya Pradesh Transit (Fo_res~~ ;

Produce) Rules, 2000, namely:—
AMENDMENTS
In the said rules,—
1. In rule 4,—

(a) sub-rule (1) of part (B) shall be omitted;

(b) in clause (a) of sub-rule (2) of part (B), item
No. (i) and (iii) and entries relating there
to shall be omitted; and

(c) for part (c), the following part shall be substi-
tuted, namely:—

“(c) The Gram Panchayat, or a person authorised
by it, shall issue the transit pass for
Transporting the forest produce within
the district and the adjoining districts.
The transit pass for transporting Forest
produce to other destinations shall
issued by a Forest Officer authorised
by the divisional Forest Officer in”
regard.”.

(d) in part (D), for the figures and word “45 days”
the figures and word “30 days™ shall be
substituted.

2. In rule 14, the following proviso shall be inserted,
namely:—

“Provided that the State Government may prescribe a
fee for placing such a mark on the timber.”.

3. In rule 17,—

“(a) for sub-rule (1), the following sub-rule shall be
substituted, namely:—

“(1) The State Government may be Notification
specify such species of timber or
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minor Forest produce for import in
Madhya Pradesh for which the importers
shall be required to get themselves
registered with the Forest Department.
Any person who intends to import such
species of timber or minor Forest produce
shall get himself registered in the
Office of the Divisional Forest Officer of
the area, where the forest produce is to be
transportcd.".

(b) for sub-rule (3), the following sub-rule shall be
substituted, namely:—

«(3) The person importing the notified Forest
produce shall submit a quarterly account
of the same to the concerned Divisional
Forest Officer in form E"

4. In rule 22, after sub-rule (2), the following sub-rule
shall be inserted, namely:—

«(3) In such cases, where the forest produce in respect
of which an offence has been committed, is not
the property of the government of despite being
the property of government, the value of such
forest produce is less than one thousand rupees
and if the offender has committed the offence
for the first time, then the case can be
compounded on payment of the sum of ten
thousand rupees or the value of the vehicle,
whichever is less, by an ofticer not below the
rank of sub-divisional forest officer. After
compounding the offence, no further action shall
be taken against the offender. The seized forest
produce may be released only if it is not the
property of the Government or on payment of
the value thereof, as the case may be.”.

By order and in the name of the Governor of
Madhya Pradesh,
— ' RATAN PURWAR, Secy.
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Bhopal, the 16th May 2005

No. F.30-8-2002-X-3.—1In exercise of the powers
conferred by clause (b) of proviso to rule 3 of the Madhya
Pradesh Transit (Forest Produce) Rules, 2000, the State
Government hereby exempts the following species of
forest produce from the optration of the
rules, namely:—

said

Timber of following species :

) Neelgiri __ Eucalyptus species

(i1) Casuarina — Casuarina equisetifolia
(1ii) Subabul ——  Leucenea sps.
(iv): Poplar ——  Populus sps.

) Israili Babul— Acacia tortilis
(vi) Vilayati Babul— Prosopis Juliflora

(vil) Babul _ Acacia Nilotica
(vii)) Neem _  Azadirachta Indica
(ix) ~Mango = — Mangifera Indica

X

(x) All other species of imported/ coniferous
timber (Chir, Kail, Devdar and Pine)
which are not found in Madhya Pradesh,
even if they are known by some
other names.
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